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Shri Manubhai Shah: About one
year to eighteen months generally.

Shri Ram Krishan Gupta: What are
the selected industries for wh:ch re-
laxation has been made upto Rs. 19
lakhs?

Shri Manubhai Shah: Anciilary in-
dustries of the major indusiries such
as machine tools, automobiles and var-
1ous other types of high priority items.

Shri Tangamani: How many instal-
ments arc left for instalment payment
under this concession?

Shri Manubhai Shah: There are no
special instalments being left a3 con-
cessional payments. There are certain
broad rules. But what iz allowed Iz
this. Instead of 20 per cent. or 30 per
cent. advance security, they have only
to place five to thirteen per cent. as
deposite.
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Lalbhai Patel Nagri Minlag, Dandeli

+
Shri T. B. Vittal Rao:
*1840. { Shri Muhammed Flias:

Will the Minister of Labour and
Employment be pleased to rtate:
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(a) whether two thousand workers
of Lalbhai Patel Nagri Mining,
Dandeli has been on strike since 11th
April, 1961;

(h) if so, what are the muin de-
mands of the workers;

(c) whether conciliation proceedings
have been held with Karnatak Ma:n-
ganese Mines Workers Union; and

(d) if so, what is the result?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 1600 workmen of
Nagri Mining Co. (P) Ltd. Dandeli
went on strike from the 11th  April,
1961.

(b) The demand was for reinstate-
ment of the Supervisor of the mine,
who had been dismissed by the Com-
pany for misconduct etc.

(c) and (d). As a result of the
efforts made by the Conciliation OfMi-
cer concerned a seftlement viis arriv-
ed at between the parties and the
strike was called off on the  24th
April, 1961.

Shrl T. B. Vittal Rao: May 1 know
whether the conciliation officer re-
ceived any representation before the
11th April. What was the time-lag
between his going for conciliation and
the receipt of the representation”

Shri Abid All: A represeniation wi
received from the union but not ﬁ\
this connection. That was with re-
gard to other matters. He has fixed
conciliation to be held on the  27th
of April.

Indian News Rervice

+
. [ Shri P G. Deb:
1942. 'Lﬁllrl Arjan Singh Bhaduria:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether a new news agency’
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named Indian News Service has been
started in New Delhi;

(b) if so, what are its terms and
constitution;

(c) whether it is a fact that this
news agency has concluded a pact with
a foreign agency to circulates its news
in India; and

(d) whether it is not against the
policy of the Government of India to
do so?

The Parliamentary Secretary to the
Minister of Information ang Broad-
casting (Shri A. C. Joshi): (a) Yes,
Sir.

(b) It is a public limited company
registered under the Companies Act,
1956. Itg objects enumerated in its
Memorandum of Association inter alia
include:—

(i) carrying on the busines; of
news agency to colleet and
transmit news, to enter nto

arrangements with publishers
of any newspapers. woeeklies
or journals and with any
other persun or persons for
supplying them news.

(ii) entering into agreements or
arrangements with any news
agency or organisations or
institutions for collection and:
or supply of news and to ar-
range for the distribution cof
news to any person o-  pPCr-
sons.

(¢) Yes, Sir. All news agencies
have arrangements with foreign agen-

cies for coverage of International
news. 0
(dy No, Sir.

Shri P. G. Deb: May 1 know the
name of the foreign news agency and
also its country?

Dr. Keskar: 1 think it is Inited
Press International with whom thev
have some arrangements.

Shri S. M. Banerjet: T want to know
which of the newspapers are con-
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nected with the news services and
whether they fulfil all the conditipns
laid down by the Government before
permission was granted?

Dr. Keakar: It is obvious that facili-
ties would not have been granted un-
less they fulfilled the minimum con-
ditions. As for the newspapers, I
have not got them here but I can pro-
vide the hon. Member with the full
prospectus and memorandum regard-
ing this question.

Mr. Speaker: It may be placed on
the Table of the House or in the Lib-
rary so that it may be available to ail
hon. Members.
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